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(Part II— Proceedings other than Questions and Answers)
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LOK SABHA 
Friday, 4th March, 1955

The Lok Sabha met at Eleven of
th  Clock,

[S abdar H u k a m  Singh in  the Chair]

QUESTIONS AND ANSWERS
(See Part I)
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RELEASE OF MEMBER FROM
DETENTION

Mr. Chairman: I have to inform
the House that a communication dated 
the 24th February, 1955 from the
Chief Secretary to Government of
Manipur has been received informing
that the order of detention against 
Shri Rishang Keishing has been re
voked by the Chief Commissioner, and 
the Member released.

12 N oon

PAPERS LAID ON THE TABLE

Delim ita tion  Co m m iss io n  F in a l
Order No. 23

The Minister in the Ministry of Law
(Shri Pataskar): I beg to lay on the 
Table a copy of the Delimitation
Commission, India, Final Order No. 23, 
published in the Gazette of India 
Extraordinary, Part II, Section 3, 
dated the 16th February, 1955, under
sub-section (2) of section 9 of the 
Delimitation Commission Act, 1952. 
[Placed in Library. See No. S-56/55]

N otification  under R equisitioning
AND A cquisition op Im m ovable  P ro

perty A ct

The Minister of Works/Housing
mnd Supply (Sardar Swaran Singh):
I beg to lay on the Table a copy of
the Ministry of Works, Housing and 
Supply Notification No. 1085-EU/55, 
dated the 9th February, 1955, under
sub-section (2) of section 17 of the 
Requisitioning and Acquisition of Im
movable Property Act, 1952. [Placed
in Library. See No. S-57/55]

RAILWAY BUDGET FOR 1955-56

G eneral D iscussion— concld.
Mr. Chairman: We will now resume 

discussion of the Railway Budget.

Shri D. C. Sharma (Hoshiarpur): 
May I know if the time for the gene
ral discussion of the Railway Budget 
has been extended?

Mr. Chairman: There was a demand
on the part of certain Members from
both sides of the House that there
should be some extension. It was
made clear that if the time is extend
ed for the general discussion, that 
time shall have to be taken from the
time allocated for Demands for
Grants. I understand that there is 
no objection to it.

Shri Gidwani (Thana): I have ob
jection. Those who have given notice
of cut motions will have to move
them and address the House.

Mr. Chairman: It is for the House
to decide. If the House wants to keep 
that time intact, I am not very keen. 
Yesterday there was a desire on the 
part of many Members that there
should be extension of time.
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